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THE PRESS COUNCIL ACT, 1965

No 34 OF 1965

[12th November, 1965.]

| An Act to establish a Press Council for the purpose of preser-

ving the freedom of the Press and of maintaining and
improving the standards of Newspapers in India.

Be it enacted by Parliament in the Sixteenth Year of the
Republic of India as follows:— b

CHAPTER I
PaEtIMINAnY
L (1) This Act may be called the Press Council Act, 1865.

(2) It extends to the whole of Indla except the State of Jammu

17 and. Kashmlr

- 2. In this Act, unless the context otherwise requires,—
(a¢) “Chairman” means the Chairmah of the Counci-l-

(b) “Council” means the Press Counc11 of Indla estabhshed
~under sectmn 3

its Chairman,

(d) “prescribed” means prescribed by rules made under ‘this

Act; ' <

(e) the expressions “editor” and “newspaper” have the méan-

. ings respectively assigned to them in the Press and Registration
of Books Act, 1867, and the expression “woiking journalist” has
‘the meaning assigned to it in the Working Journalists (Conch-

- tions of Service) and Mlscellaneous Provisions Act 1955 '

351,

(c) “member” means a member of the Council and mcludes

Short title
and extent.

Definitions
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CHAPTER I
" EsTABLISHMENT oF THE Press CouNciL

{ycor%:;a- 3. (1) With effect from: stich date! as'tﬁe Central Government may,
ion o &

Council, by notification in the Official Gazette, appoint, there shall be estab-
- lished a Council by the name of the Press Council of India.

(2) The said Council shall be a body cdrporate having perpetual
- succession and a common seal and shall by the said name sue ahd

be sued. :
Composi- 4. (1) The Council shall consist of a Chairman and twenty-five
tion of the other members,

ncil,
Council . (). Thé Chairmai shall be a person nominated by the Chief
, Justlce of India.
(3) The other members shall be chosen as follows:—

(a) thirteen members ffom among the working journalists,
of whom not less than six shall be editors of newspapers who do
not own or carry on the business:of management of newspapers,
so however that the number of editors of newspapers publish-
ed-in Indian languages shall not be less than three;

(b) six members from among persons who own or earry on

.- the business of management of newspapers;

(c) three members from among persons having special
knowledge or experience in the field of education, science,
literature, law or culture;

(d). three members, of whom two shall be from among the .
members of the House of the People and one from among the
mietibers of the Council of States.

(4) The two members to be chosen from among the members
"ofithié Housé of the People shall be nominated by the Speaker thereof
and the one to be chosen from among the members of the - Council
of States shall be nominated by the Chairman thereof; and save as -
- aforesaid, all the other members referred to in sub-section (3) shall
~ be nominated by a Committee consisting of the Chief Justice of India, .
the Chairman of the Council and a person to be appointed by the
~President of India; and in making any such nominatien, the Commit-
" tee shall have due regard to the consideration that not more than one
person interested in any newspaper or any group of newspapers under
the same control or management should be nominated to represent
’ any of the’ categorles referred to in clause (a) or clause (b) of that
isub“-secmon i
. (5) Before making any nomination under clause (¢) or clause
_ (b) of sub-section (3), the Committee referred to in sub-section (4)
'shall m the prescrlbed manner 1nV1te panels of names from all such

!
\
i
|
d

Y4th july, 1966 3 vide NOtlﬁCathl’l No G.S. R 1065, dated 2-7-1966, Gazette of Indig,”
Extraordmary, Pt.II, Sec. 3 (i), p. 504.
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assdviationy: of persons of-the categories referred to in-thersaids clause
(a) or clause (b) as may be notified in this behalf by the Council

Bivy makmg any’ sueh’ nominktion the" Commlttee“shall‘ have due
egatdtto the patiels of ‘names' forwarded to-it:

Provided that, until the Council is established, such associations
. . shall be notified by the Central Government.

b - (6) *Beforé- making-any neniination ~under - clause (c)  of-sub-
~igection (3), the Committee shall consult such -asgociations-or- persons
as it thinks fit.

] (7) The names of persons nominated under this section shall be
1 forivirded ‘to' the’ Cetitral-Governwient and shall ‘be nidtified by that

Governmetit in’ the’ Official Gagette; ‘and every appointinent so “Hade
under this section shall take effect from the date on which it is so

: ?1’3‘n0tiﬁed
5. (1) Save as otherw1se prov1ded in -this sectlon the Ohalrman Term of
and other members shall hold ofﬁce for a perlod of three years office and
. ) retirement
PR e . N ) E mCm

ber of the Council.

i (3). The term of ofﬁce of a member chosen under clause. (d) of -
o sub-sec’ffion (3) of section 4 shall come to an end as soon as he ceases
to' be a member of the House from which he was cHosen.

(4)) The' Chalrman may resign his office by’ g1v1ng notice in writ-

,1ng to the Central Government and any other member may’ résign
his office by giving notice in writing to the Chairman; and upon such

o remgnat:on ‘being accented by the Central Government or, —as the

cage ‘may be, the Chalrrnan he shall be deemed to. have vacated his . '
office. ;

(5) A casual vacapey arising under sub-section (2) or sub-section-
(3) or sub-section (4) or otherwise shall be filled by fresh = appoint- . .
ment and a member so appointed shall hold office for the remam—*

ing period for which the member in whose place he is appointed.
would have held office.

. (6) Every fresh appomtment to fill a casual vacancy or a vacancy

: caused by the retirement of a member shall be made from the same
‘-egﬂ:’égdﬁr of persons 16 whith-the  figmberin WHéséf‘place the“dppoint-
fent>is~to “bemude belonged, and e‘véry §uieh” é{pﬁomtm‘eﬂt ‘shill be

‘z.;rﬁadie By the “sdme authority by which’ and in ‘the ‘sanie! hhanher in
which, that member wag gppointed.

"118 M of Law—45
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“(7) A retiring member shall be eligible for re-appointment: -

Provided that no member shall hold .office for a Jperiod exceeding

six years in the aggregate and on the expiry of such period he. shall
~ cease to be a member.

Cfmdit}onsV 6. (1) The Chairman shall be a whole-time officer and shall be
vemem.  paid such salary as the Central Government may think fit; and the
bers, other members shall receive such allowances or fees for attending

the meetings of the Council, as may be prescribed.

- (2) Subject to the provisions of sub-section (1), the conditions of
«service of members shall be such as may be prescribed,

(3) It is hereby declared that the office of a member of the:Couneil
shall not disqualify its holder for being chosen as, or for being, a
" member Of either House of Parliament,

Mcetmgs . “.. 7. The Council shall meet at such times . and places and shall

of the observe such rules of procedure in: regard to the transaetion .of, busi-

Counczy ~ ness at.its meetings as may be provided by regulatlons made. under
this Act.

Gemnpittees 8. For the purpose of performing its functions under this Act, the

‘éfm;gzu  Council may constitute from amongst its members such committees

for general or special purposes as it may deem necessary and every
committee so constituted shall perform such functions. as.are assigned
to- it by the Council.

Vacancies ' 9. No act or proceeding of the Council shall be deemed to be

amongst ~  invalid by reason merely of the existence of any vacancy in, or any
3;632?:5: defect in the conshtutlon of, the Council.
in the GBI L

constitu-

tion no

to invade .
- date acts

and Pro-

ceedings of

the Coun-

al.

staff of - 10. (1).Subject to such rules as may be made by:the Central

the Coun~ o vernment - in this-behalf, the Council may appoint a Secretary and

al- such other employees as it may think necessary for the efﬁment per-
formance of its functlons under this Act. .
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(2):The terms and conditions of service of the employees shall
be such as may be determined by regulations made with the prior
approval of the Central Government.

11. All orders and decisions of the Council shall be authenticated
by the signature of the Chairman or any other member authorised
by the Council in this behalf and other instruments issued by  the

"Council shall be authenticated by the signature of the Secretary or

any other officer of the Council authorised in like manner in this
behalf, . '
CHAPTER III
& POWERS AND FUNCTIONS OF THE CouxciL

12. (1) The object of the Council shall be to preserve the freedom
of the Press and to maintain and improve the standards of news-
papers in India.

.' (2) The Council may, in furtherance of its object, perform the
following functions, namely:—
(d) to help newSpapers to maintain their independence;

(b) to build up a code of conduct for newspapers and journa-
lists in accordance with high professional standards;

" (¢) to ensure -on the part of newspapers and journalists the

Authenti-
cation of
orders and
other ins-
truments
of the
Council.

Objects
and func-
tions of
the Coun-
dl,

maintenance of high standards of public taste and foster a due -

sense of both the rights and responsibilities of citizenship;
(d) to encourage the growth of a sense of responsibility and

. public -service among all those engaged in the profession of jour-

nalism; z 4

(e) to keep under review any development likely to restriet

the supply and dissemination of news of public interest and
importance; o '

(f) to keep under review such cases of assistance received by
any newspaper or news agency in India from foreign sources, as
are referred to it by the Central Government:

Provided that nothing in this clause shall preclude the Cen-

tral Government from dealing with any case of assistance re-
ceived by a newspaper or news agency in India from foreign
sources; in any other manner it thinks fit;’

(g) to promote the establishment of such common service
for the supply and dissemination of news to newspapers as may,
from time to time, appear to it to be desirable;




Powet t6

General

powers
of the
Council.

- against the standards of journalistic ethics or public’taste -or that ‘an"
editor or a working journalist. has committed any professional mis-
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(k) to.provide facilities for the proper education. mdimm,i
.ing of ‘persons. in. the profession. of journahsm

(1) to promote a proper functional relanonsh:p among all

classes of persons engaged in the productlon or pubhcaflon Of
vnewspapers

1.

(g) to study developments which may tend towards mono- :

* poly “or concentration of ownership of newspapers, mcludmg e
study of the ownership or financial structure of newspapers,- and

if necessary, to suggest remedies therefor;

(k) to promote technical or other research;

(1) to do such other acts as may be 1ncxdental or conducwe
to the discharge of the above functions,

13. (1) Where, on receipt of a eomplalnt made to it or otherwise,

the “Council “has reason -to- believe ‘that a newspaper hag offended

conduct or a breach of the code of Journahstw eth1cs, the Council
may, after’ gwmg the newspaper, the. editor or: Journahst concerned
an opportunlty ‘of being heard, hold an inquiry in-suchmanner as
may be provided.by regulations made under this:Act and,.
satisfied that: it.is necessary so to do,it:may, for reasons:tobe:record-

ed in writing; .censure the newspaper, the editor or journalist.as:the
case.maybe. :

(2) Nothing in sub-sectlon (1) shall be deemed -to” empower:the

Council to hold an inquiry into any matter in respect of whiich -any
proceeding is pendmg in".a court of : 1aw

3 The decision of the Council under sub-section (1), Shall be
ﬁnal and shall not be questioned in any court of laW

14+ (1) For ~.th-e- purpose of performing slts‘:tfuncnqnsaaunder- = othisg

Act, the Council may -require .the publisher :of any -newspaper to
furnish to 1t information on such points or matters ag it may deern
necessary. -

£ DN ‘\"KT

(2) While holding any inquiry under this Act, the Council shall

‘have the same powers as are vested in a civil court, .While try'ng a

suit under the Code of Civil Procedure, 1908 in respect of the fol-
lowmg matters, namely:—

“(a) summoning and enforcing the

attendance of ' persons
and examining them on oath; : Lo

:if it is-

5 of 1908
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(b) requiring the disecovery and jproduction of documents;
- {c¢) receiving evideneeraomcafﬁdavitw

_ £d) . issuing;commissions. for the examination. of witnesses.or
doc;,lmgnts »

3) EVery inquiry.held.by.the Council ,shall..be.deemed-to ;be; &

judicial proceeding w1th1n ‘the meaning of gections 193 and 228 of
the ‘Indiah- Penal’ Code,

15. The Central Government may, after due appropriation made

PBarljament by;law.in.this behalf, pay :to the ' Council-in each
ﬁr;anmal year: such sums as-may -be -considered -negessary -for.the
performance -of . the funetions: of, the. Council under- this ;Aet.

:16. (1) “"The- -Council ‘shall “have ‘its own" ‘Fund; and all such sums
as may; from time to time, be paid to it by the Central’ Government
and all grants and advances made to it by any other authority -or

person ‘shall be credlted fo the. Fund and all payments by the Counc11
shall be made therefrom.

(2) All moneys belonging to the Fund shall be deposited in such
banks or invested in such manner as ‘may, sub]ect to the approval
of the Central Government, be decided by the Councﬂ.

(3) The Council may spend such. sums asrit: thinks.fit«for perferm-
1ng,11_s functxons under this Act, and. such sums shall be ireated as
'dlture payab],e out of the Fund pf the Counc11.

- 17. The Council shall prepare, in such form and at such time each
year-asimay be prescribed, a budget in respect of the financial year
next ensuing showing the estimated receipts and ‘expenditure, and
copis‘és?utiherb’éf. zshél.ir ibe forwarded :to .the -Central -Government.

185 The :Council shall: prepare -once:every year,in-such sform and
at such time as may be prescribed, an annual -report giving a sum-
mary of its activities during the previous year and giving an account
of-the standards of newspapers and factors affecting them,-and copies
thereof shall+be forwarded to-the ‘Central:Government and:the: Gov-

P’ress Counezl - ‘ 389 -

Payments

to the
Coungcil.

.Fundof.. -
-the Coun

cil.

Budget.

Annual
report.

ernment shall “eauge: ‘the same o ‘be laid before both Houses of Par-

hamen‘t SEEN L

-39 The aceounts of :the ‘Council shall-be-maintained . ‘and audited Accounts
in -suchémanner as-may, in consultation with the AComptroller -and and audit.

Audiﬁor—f}eneml -of sIndisg, ‘be -preseribed.
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CHAPTER 1V

MISCELLANEOUS -

" 20, (1) No suit or other legal proceeding shall lie against the

- Council or any member thereof or any person acting under the

direction of the Council in respect of anything which is in good
faith ‘done or intended to be done under ‘this Act.

(2) No suit or other legal proceeding shall lie against any news-

paper in respect of the publication of any matter therein under the
authority of the Council. : ’

- 21. Every member of the Council and every ofﬁ‘cei‘ or other em-’
ployee appointed by the Council shall be deemed to be a public
‘servant within-the meaning of section 21 of the Indian Penal Code

22. (1) The Central Government may, by notification in the
Official Gazette, make rules to carry out the purposes of this Act:

"Provided that when the Council has been established, no such’

rules shall be made without consulting the Council

. 4% of 188D:

(2) In particular, and without prejudice to the generslity of the -

:foregomg power, such rules may prowde for all or any of the
following matters, namely:-—

(¢) the manner in which panels of names may be invited
under sub-section (5) of section 4;

(b) the allowances or fees to be paid to the members of the

Council for attending meetings of the Council, and ‘other condi-

tions of service of such members;

- (e) the appomtment of the Secretary and other employees,

of the Counc11

(d) - the form in which, and the time within whleh the bud—-
get and annual report are to be prepared by the Council;

(e) the manner in which the accounts of the Council are to-

be maintained and audited,

(3) Every rule made under this Act shall be laid, as soon as may:

be after it is made, before each House of Parliament while it is in
session for a total period of thirty days which may be comprised in
one session or in two successive sessions, and if before the expiry:
of the session in which it is laid or the session immediately
following, both Houses agree in making any modification in the rule

or both Houses agree that the rule should not be made, the - rule

shall thereafter have effect only in such modified form or be of no
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effect, as the case may be; so however that any such medification or
annulment shall be without,prejudice to the validity of anything pre-
viously done under that rule.

23. The Council may make regulations not inconsistent with this Po;{voia' to
. ' i - make
Act and the rules made thereunder, for— regulations
(a) regulating the meetings of the Council and the pro-
cedure for conducting business thereat; ‘ '

" (b) specifying the terms and conditions of service of the
employees appointed by the Council; ' '

(c) regulating ‘the manner of holding any inquiry under
this Aet: '

~ Provided that the regulations made under clause (b) shall boe
madge with'the prior approval of the Central Government,




